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CEN'TRaL ao^inistrahve tribunal principal BEWC-H

0 A No.210 3/98

Neu Delhi: this the Ih- day of Pabruary, 200D.

HDN'BLE MR. 5. R. ADIGC, \/I CE CM Al fiH AN ( a) .

HON'BLE riR.KULOlP SlNGH,n EHBER(3)

Prem Kumar Singh,
s/o Jfi.Dsgdish Kumar,
R/o Gaual Kb era, P.O.Guarau,

Oistt,^ rnoradabad(UP)

(By Aduo Gate* Shri S» Co»Luthra)

Versus

flppli cant.

1. Union of India
th ro ug h • •
the SBcrstary,
Ministry of Agriculture,

(Osptt, of a.H 4 Dairying ),
Kri shi Bhauan,
Neu Delhi -1

2. The General Manager,
Delhi Milk Scheme,

IJast Patel Nagar,

Oelhi-8 Re^on dentsc

(By AdvADcate: Shri Rajiv Bansal)

ORDER

HON'BLE MR. S. R. ADIGE

Heard both sides.

2.- IJe are satisfied that this Oa can be disposed

of in terms of the directions contained in order dated

4.1 ,2000 in Oa No,1892/98 and direct accordingly.

3. ^pli cant's counsel has contended th gt N OfS

Karnal's advice on the m atter is already available ui th

respondents. Even if thgtbe so, it is desireable th gt
*

a clear and categorical opinion be obtained from N DRI

Karnal uhether the qualification possessed by ^plicant

fulfills the requirement for the post of Supervisor.



4, Under the circumstance ue di qao se of this

Oa i*^ terms of the directions contained in Tribunal s

order dated 4.1.2000 in Oa No.1893/98. No cDsts„'

( KUUOIP SINGH )
n Er!BER(3)

cyt ̂ 9^
(s^ r. adige i

'71 CE CHAlfnAN(A)

/ug/


